
HIGH COURT FOR THE STATE OF TELANGANA
[ 3418 ]

AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY ,THE FOURTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO:27918 0F 2024

Between:

AND

1

2.

Yashna Dubev, D/o Birendra Kumar Dubey Aqed about 19 years, OccStudent Ryo 43, Street- 3, namiiJvam f?mp'tE"bevi Nagar, Neredmet,Tirumalagiri , Ramakrishna puram, HvdeiaOjO_ o'so 
"

...PETITIONER

!':qi,""!I*l'igfl irrfi :l#l'siJ:iits3l,',ffi".,.1g,dDepartmenrorHearthand
KNR University He-a tth Science., W;r*b;i h"e["oy*its negistrar

...RESPONDENTS

Petition under Articre 226 of rhe constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue any appropriate writ, order or direction, one more particularly in
the nature of writ of Mandamus, decraring the action of the Respondents, more
particularly Respondent No.2, in not considering the petitioner representation
dated 01- 10- 2024 for counsering and admission into TMBBS/BDS course under
NRI(c) categ ory f or the academic year 2024- 25 as ifiegal, arbitrary,
unconstitutionar and consequentry direct the Respondents to consider the
petitioner representation to include the petitioner name for or next round of
counsering/stay vacancies for admission into the MBBS/BDS course NRr(c)
Category for the academic year 2024- 25 in next round of counseling



lA NO: 1 OF 2024

Petition under rlection 151 CPC praying that in the circ:rtstances stated

in the affidavit filed in support of the petition, the High court nray 5e pleased to

issue interim directio.rs directing the 2nd Respondent to considt:r the petitioner

representation daterl 01- 10- 2024 and allow to participatt-. n the counseling

under NRI(C) Category for admission into the MBBS/BDS lourse for the

academic year 2024- 25 for stray vacancies or next round ol couns,eling pending

disposal of the abovr,r writ petition

Counsel for the Petitioner: SRl. SRINIVASA RAO PACHWA

Counsel for the Respondent No.1: Ms. SWAPNA MADHURI'
AGP FOR MEDICAL HEr\LTH
AND FAMILY WELFAttE

Counsel for the Respondent No.2: SRI G. RAVI REP
SRI A. PRABHAKATI RAO, SC

The Court made the lollowing: ORDER
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AND
THE HON'BLE SRI IUSTICE I.SREE

nt tr tl N 202

Mr. G.Ravi, learned counsel

E

NTVAS o

ORDER' (Per tbe Hott'bh the Cbief JNtte AhkAratlbe)

Mr. Srinivasa Rao pachwa, learned counsel for the

petitioner.

Ms. Swapna Madhuri, learned Assistant Governmenr

Pleader for Health, Meclical and Family Welfare Deparrment

appears for respondent No.1.

represenung

Mt. A.Prabhakar Rao, learned Standing Counsel for Kaloji

Narayana Rao University of Health Sciences, appears for

respondent No.2.

2. !7ith the consent of the parties, rhe matter is heard

finally.

3. In this writ petition, the petitioner inter a/ia has prayed for

the following relief:

"For the reasons stated in the accompanying

af6davit, it is therefore ptayed that this Court may
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be please d to issue a writ, ordcr or directiorl r:r(rr(l

pa:"icuiatly in the natute of wnt of martdan:tr"

dcclating the action of the respondents. toc'tt:

pa r',ii:ularly respondent No.2, in not considt:rint;

thr petitioner representadon dated 01.10.202'[ lb:

cc,L nseliflg and admission into MBBII/ BI):i

c()r, rse uflder NRI (C) fot the academrc .tcar 20"''1

21, i1s illegal, arbitrary, unconstitudonal al'l

cotLsequently direct the respondcnts to c'rnsirler

thc contrary to the rules and unconsfltutlc tlaL 21111

cr:,rrsequently direct the respondents to <:cnsi -lct

tl Lr, pefltioner's tepresentation to inclLLde rhe

pi:)llt1oflef name for of next tou;-rcl r 'f

cr ,,Irseling/s tray vacancies fot admission intl the

NlllllS/BDS course NRI (C) categorr [o' the

a(.:,i.lemic ye r 2024-25 in next tor'.ntl of

c,.r ,lnseling and pass such othet otder ot ordrltli iis

this Court deems fit and proper in tl Le

c r,:clrlns tances of the case."

4. I-eatned counsel for the petitioncr subtni:tt:d that the

petitioner: had applied for admission into MB]]S/I]l)S course

for the a.cademic year 2024-25 under B cateS;rr/ Horvevet,

inadverter tly the petitioner could lot reglstcr fbl rdmission

.7'
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under management quota ,C, NRI category. Therefore, the

University is not permitting the petitioner to seek admission

under Management Quota .C, Nzu category. He further

submitted that the petirionet be granted liberf to submit a

reptesentation to the Universiry and the Universiry be directed

to decide the said representation in a time bound manner.

5. Learned Standing Counsel for the Un.iversiq, submitted

that the last date of registration was 23.0g.2024 and thereafrer,

merit list has been prepared, which shall be published at the

time of indicating the web options. However, it is fairly

submitted by him that in case rhe petirioner submits a

representation, the same shall be dealt with by the University in

accordance with law.

6. In view of the aforesaid submission and in the peculiar

facts of the case, the Writ petition is disposed of with liberry to

the petitioner to submit a representation before the Universiry

with regard to her gtievance. Needless to state that in case such
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a fepfcscnt:.rion is made, the University shall decirle rhe same

wrthin a pr. r i,rd of rwo (2) days thereafter. It is r-ra<le clear that

this Court , ras not expressed any opinion on thc nrerirs of the

matter.

Nfisc: Irrneous appLications, if any penchn,l, s 1rl.l srand

closed. 'Il r :r-e shall be no order as to costs

sD/-v.HARl PRAFAD
ASSiST/\TIT REGISTRAR
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CC TODAY

HIGH COURT

DATED:04110t',2024

ORDER

WP.No.27918 of 2024

DISPOSING oF THE WRIT PETITION
WITHOUT CCISTS
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